Press Note

Revision in provisions relating to Blended Edible VVegetable oils and
Vanaspati

FSSAI has notified Draft Food Safety and Standards (Food Product Standards
and Food Additives) Amendment Regulation, 2017 with respect to ‘Removal of
Boudouin Test and Halphen test requirement for Blended edible Vegetable Oil
and Revision of special provisions relating to sale of vegetable oil and fat’ for
inviting comments and suggestions from the stakeholders within a period of 30
days.

Through this regulation, FSSAI has paved a way for the FBOs to prepare
Vanaspati, Interesterified vegetable oil/fat, Bakery shortening, Bakery and
Industrial Margarine, Table Margarine and Fat spreads from any of the edible
vegetable oils whose standards are prescribed under FSSR or any other edible
vegetable oil with prior approval of the Food Authority. This revised regulation
thus does not restrict the preparation of vanspati for the list earlier specified.

Furthermore, two provisions relating to Halphen’s Test and Baudouin Test are
removed as there are other more suitable tests which can be used for testing
blending of edible oils. In addition, adulteration of Blended Edible Vegetable
Oil will be addressed once the notification of Fatty acid profile of different
Vegetable Oils gets notified.

These draft standards shall be reviewed based on the comments received for
stakeholders and revised, if necessary. The revised standards will be notified for
implementation within a period of six months.
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Qe R TRER Feamor HAe
(T @ R SR WA W)
FfgET
% faeett, 7 w2, 2018

T%. §. AH/ATECH/ATEGAT(8)/ ThTaTETAE-2017 —Fia7a A=t # omr Fenes 2q @rer
qeAT 37 7 (s ox wiawy s [Regm) =y, 2011, Sed st arer qeem s /s arigen,
FATT TEERT T TF ATHIGH & G176 TTET a9 H7 T6q1d FqT &, G GeaT ¥ 71 Araf=a4, 2006
(2006 FT 34) Fit &M=T 92 F 37efie oot erfRal T YT Fed gu, sfefaaw & I9-emer (1) F AreAw |
AUTAATIETR, TAZERT TATET g arer Fartad T4 AREAT A SAHH Y =471 39 8 % Hid =g
e o =8 afergEaT ST avErt TS § yerfer it Srosft, i wiadt SEar # Suesy w0 S A
fater & i fam &t srafer gwma g9 % weara, = B smom)

ST ATaT q2ATE, AT A BN, T FAUTAS ATAHTL, ATATT @I AT ST ATAH TTIH,
T TF AT TATHA, THSIT TG, FleAT U, 7% [@oeit-110002 FT 4T THA ZTT regulation @ fssai.gov.in
T IS ST TRt

A=y 37 AT, S T oft s & o< yrew ffRewt F qe9g § e G s, s Myt
st Y TaTia & wge, @rer Tt grer 39 9% e et s
wreq RfFaw
1. @ferer 9T ©F YR —(1) 39 fafRst a Stemam are qear o 7 (BwT o wfouy va [Aeem)
Terrer fafaae, 2018 2

(2) T TAfF = TS | I S| TR T TG H TG g0
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2. @ geeAr va " (e av v va wfaeen) &R, 2011 §-
() BfFaw 2.1 9, su-fafaaw 2.1.1 &, 9 s =0 sreaem s f&er G s
(@) fafvaw 2.3 ¥, su-fFfaw 2.3.15 ¥, gve (3) & foru, Mwtafeg g wioerntug B s,
AT —

“(3) FTEIT, TREFSIHISE 9w dof 3iT T, Tt TEATRTL, Tohet ¥ TR AR, Sae
AWM 3T T8I FT M0 (&% 39 @1 aoi & ar e s & arer g1 &7 /e (@
IITE HTAF T @1 9g4rsy) Bfaaw, 2011 & su-fAfqaw 2.2 § @fAfes § a1 e aifeewor

AT I SAAATT & FReT AT =T |y o 7 AT S g g1

T ATATA, T FTAHRTL ATIRT
[FErsTTo= 111/4/377./424/17]

Ae: o AT 97a F TS, JE TR | AteEEr § T U, 8. 2-15015/30/2010 T 1 3T,
2011 ZTRT YT Foh0 0 377 Tamaadt (5 SATE=aT ATl ZIT e o -

() . . 4/15015/30/2011, fami 8 %¥a<T, 2013.

(i) BT . AIH/ATAUH/ATEG=AT(2)/[TRUHTHTATE-2016, fadis 23 3R, 2016 37
(ili) T, &, AR/ TRTEE /3T (02)/TRTETETETE-2016, faAiE 23 snred, 2016 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 7th February, 2018

F. No. Stds./O&F/Notification (8)/FSSAI-2017.—The following draft of certain regulations, further
to amend the Food Safety and Standards (Prohibition and Restrictions on Sales ) Regulations, 2011, which the
Food Safety and Standards Authority of India proposes to make with the previous approval of the Central
Government, in exercise of the powers conferred by section 92 of the Food Safety and Standards Act, 2006
(34 of 2006), is hereby published as required by sub-section (1) thereof, for the information of all persons
likely to be affected thereby; and notice is hereby given that the said draft regulations shall be taken into
consideration after the expiry of a period of thirty days from the date on which copies of the Official Gazette
in which this notification is published are made available to the public.

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and
Standards Authority of India, FDA Bhawan, Kotla Road, New Delhi-110002 or sent on email at
regulation @fssai.gov.in.

Objections or suggestions, which may be received from any person with respect to the said draft
regulations before the expiry of the period so specified, shall be considered by the Food Authority.

DRAFT REGULATIONS

1. Short title and Commencement.—(1) These regulations may be called the Food Safety and
Standards (Prohibition and Restrictions on Sales) Amendment Regulations, 2018.

(2) They shall come into force on the date of their final publication in the Official Gazette.
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2. In the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011,—
(a) inregulation 2.1, in sub-regulation 2.1.1, the third andfourth provisos shall be omitted;
(b) in regulation 2.3, in sub-regulation 2.3.15, for the clause (3), the following clause shall be
substituted, namely—
“(3) Vanaspati, interesterified vegetable oil or fat, bakery shortening, bakery and industrial
Margarine, table Margarine and fat spreads shall be prepared from any of the edible vegetable oils
whose standards are specified in sub-regulation 2.2 of the Food Safety and Standards (Food
Products Standards and Food Additives) Regulations, 2011 or from any other edible vegetable oil
with prior approval of the Food Authority.”
PAWAN AGARWAL, Chief Executive Officer
[ADVT.-I11/4/Exty./424/17]
Note : The principal regulations were published in the Gazette of India, Extraordinary vide notification

number F. No. 2-15015/30/2010, dated the Ist August, 2011 and subsequently amended vide
notification numbers:

(i) F. No. 4/15015/30/2011, dated the 8th February, 2013.
(i) F. No. Stds/O&F/Notification (2)/FSSAI-2016, dated the 23rd August, 2016.
(iii) F. No. Stds/F& VP/Notification (02)/FSSAI-2016, dated the 23rd August, 2016.
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